
Deman~ APRIL II, 19111 

[Dr. P. S. DeshmuJdI,] 
request the HOWIe to autpeIld their 
judgment till the Committee hu re-
examined the whole matter in the 
liiht of what I propose to place be-
fore them. I may, however, exprelJii 
m;r firm belief and conviction as well 
a. my hope bhat when the Committee 
consider:! the other side of the cue, 
ihey will come to no other conclusion 
except t..'lat I and the Bhant Krishak 
Sarnaj deserve to be wholly absolved 
I have, as I said before, the fullest 
faith in the sense of justice lind fair-
play of Itte Committee headed by lIuch 
a just and impartial penon as Ty~iji. 

12.15 hnI. 

BENGAL FINANCE (SALES TAX) 
(DELHI AMENDMENT) BILL· 

The Deputy MInister fa the Mia .... 
try 01. F"lDaDce (Shri B. R. Bilapt> : 
Sir, on behalf of Shri Morarji Desai, I 
beg to move for leave to introduce a 
Bill further to amend the Beng:tl 
Finance (Sales Tax) Act, 1941, l1li in 
force in the Union territory of Delhi. 

JIIr. Speaker: The Question HI: 

''That leave be granted to intro-
duce a Bill further to amend the 
Bengal Finance (Sales Tax) Act, 
19.c,1, lis in force in tbe Unio:t 
territory of Delhi." 

The motion wa, adopted. 

Sbri B. R. Bhap.t: Sir, I introducet 
the Bill. 

12'M hra. 

DEMANDS FOR GRANTS1-Contd. 
MINISTRY OP' ~cs--Contd. 

The Minister of Defence (Shri Y. B. 
ChavaJl): Mr. Speaker, Sir, at the 
outset, I must thank the hon. Members 
who participated in the discussion on 
the Demands for defence, not only for 

the participation but tor the lIDani-
mow support far the Demands that 
they gave. Amon, Members from all. 
sides of 1lhe House belonging to dill ... 
rent political parties, though they de-
fined the task of defence in differen' 
ways, emphasised different aspects 
according to their own views, there 
was complete unanimity lis far as thoI 
necessity about the size Illld nature or 
the Demands tar defence were COIl-
cemed. 

I must thank the hon. Memben, 
also, tor another reason, tor tbe gene-
ral goodwill that they have shown 
about me. I should not have brought 
this personal note in my speech, but 
I think it is my duty when I consider 
this is a unique honour tor me to make 
my maiden speech on these hist."lric 
Demands for defence, lookine to its 
size, looking to the time when it is ~ 
troduced and looking to the conditiona 
under which it has been introduced. 
Therefore, Sir, I am very grateful to 
the general sense of confidence that 
they showed about me. 

Sir, I would like to explain the 
scheme of my speech, because I would 
like to finish as early a& possible. I 
do not propose to go into the detaila 
of some of the administrative type of 
questions that were raised, but cer-
tainly I propose to deal with some 
major iO".les that were tried to be rai&-
ed in tne course of the debate. But 
I can assure those hon. Members who 
have raised questions ot the nature of 
details that will apply my mind very 
carefully to them, consider about them, 
and if at all I come to any concJu-
llions about them I will try to inform 
them individually, and if I consider 
they are of some importance I shall 
certainly inform the House also. 

One point that I must immediately 
mention ill about the critici9IIl that waB 
made about too much secrecy and the 
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tIntroduced with th~ recommenda tion of th~ President . 
.$Moved with the recommendation of the Preaident 


